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An Act further to arnendbhe Indian Penal Code and the Code 
of Criminal Procedurd? 1898, and to  provide for a mom 

I speedy trial of certain pffences. 

BE ib  enacted by Parliament th follows :- 
1 
t 

1. Short title.-This Act may be called the Criminal Law Amendmenti 
Aa$ 1952. \ 

2. Amenwen t  of section 16$ Act XLV 09 18BO.-In section 165 of 
the Indian Penal Code (hereinaft r referred to as the principal Act) for 
the words "simple imprisonment k for a term vhich may extend to two 
years" the words "imprisonment of either description for a term which 
may extend to three years" shall e substituted. b 

3. Insertion of new sec 1860.-After seotion 
165 of tha principal Act, the foll be inserted, namely : - 

"165A. Punishment f o ~  a t of offence8 defined i n  section 
161 or section 165.-Whoever any offence punishable under 
section 161 or section 165, wh or not that offence is committed 
in conseq~~ence of the abe hed with imprison- 
ment of either description mag extend to three 
years, or with fine, 

4. ~ m e n d m e n t  of se V of 1898.-In sub-section (1) of 
eectioll 164 of the Code of C 1899, after the words 
"under this Chapter", the wo other lam for the time 
being iu force" shall be inserted. 

5. Amendment of section (1) In section 337 08 
the Code of Criminal P 

(a) in sub-section Indian Penal Code, 
namely, sections" the 165, 165A" shall be 
inserted ; 

(b) after sub-sectio ub-section shall be 
inserted, namely :- 

" ( 2 B )  I n  every case where ffence is punishable u n d ~  
section 161 or section 165 or s 1G5A of the India11 Pen& 
Code (Act XLV o of section 5 of the 



Prevention of Corruptio Act, 1947 (11 of 1947), and where a 
person has accepted a tender of pardon and has been examined 
under sub-section (2) ,  hen, notwithstanding anything contained 
in sub-section (2A) ,  t e magistrate shall, without making any 
further inquiry, send t e case for trial to the court of the special 

. judge appointed under he Criminal Law Amendment Act, 1952." i 
'(2) The amendments made y sub-section (I) shall remain in force for 

a pelidd 6f two years from th colpmencement of t h e  Criminal Law 
Amendment Act, 1952. d' 

6. Pawer to appoint special judgeen-41) The State Cfovernment may, 
by notification in the Official Gazette, appoint as many special judgeer 
as may be necessary for such b rea or areas as may be specified in the 
notification to try the followi g offences, namely:- 

(a) an offence punishdble under section 161, section 165 or sectioa' 
165A of the Iildial~ Pens1 Code (Act XLV of 1860) or sub-section (2) 
of sectioii 5 of the Prevei tion of Coi.rupt.ion Act, 1947 (11 of 1947); , i I 

( b )  any conspiracy td commit or any attempt fo  commit or sng 
abetment of any of the dffences specified in clause (a). 

(2) A person shall not be for appointment ae s special judge 
mder  this Act unless he is, OF has been, e sessions judge or an additiond 
sessions judge or an assistan4 sessions ~ u d g e  under the Code of Criminal. 
Procedure, 1898 (Act V of 1q98). 

, 7. Cases triable by judges.-(1) Notwithstanding anything 
contained in the  Code of Procedure, 1898 (Act V of 1898) or in, 
rany other law the in sub-section (1) of section 6 shall be 
t.riable by special 

(2) Every offence specifi in sub-section (1) of section 6 shall be 
tried by the special judge the area within which it was committed, 
or where there are more s a1 judges than one for such area, by such 
one of them as may be sp d in this behal'f by the State Government. 

(3) When trying any casg, it special judge may also try any offence 
other than an offence specifi d in section 6 with which the accused may, 
onder the Code of Criminal $ocedure. 1898, be charged at the same tzial. 

8. E9ocedure and powers udges.-(1) A special judge rnaJ I 

take cognizance of offences accused being committed to him 
for trial, and in trying the sea persons, shall follow the procedure 
prescribed by the Code of C a1 Procedure, 1898 (Act V of 18981, for 
the trial of warrant cases by 

(2) A special judge may, 4 t h  a view to obtaining the evidence of an? 
person supposed to have been irectly or indirectly concerned in, or privy 
to, an offence, tender a pardon to such person on condition of his making 
a full and true disclosure of th  ! wholle circumstances within his knowledge 
relating to the offence and to $very other person concerned, whether as 
principal or abettor, in the co9mission thereof; and any pardon so 
tendered shall, for the  purposes pf sections 339 and 339A of the Code of 
Criminal Procedure, 1898, be d ~ m e d  to have been tendered mdet  , 

emtion 338 of Lhat Code. i i 



(3) Bave as provided in ~ubisection (1) or sub-section (29, the provisions 
of the Code of Criminal , 1898 shall, so far as they &.re no0 
kconeistent with fhis hot, to the pmgodinge before a apeaid judge; 
md for the purposes of th  visions, the court of the specid judge 
shall be deemed to be a ession trging cases without a jury ar 
without the aid of asses the person ccmducting a prosecution 
before a special judge sh ad to be a publio prosecutor. 

(4) A special judge may b e  upon any p e m n  oonvioted by him an3 
eentence authorised by h w  fbr the punishment of the offenoe of whiob 
.noh person is mnvicted. 

9. Appeal end revM gh Court may ezerok-3, m fax a~ &the 
may be applicable, dl conferred by Chapters XXXI on 
XXXII of the Code o 

a 
rocedure, 1898 (Act V of 1898) on A 

High Cmrt as if the special judge wape a aourt of aeseion 
trying oases without the loosl limits of the juriadictian of 
the High C o d .  

10. Transfer of cert ding cases.--All cases triable by a specs 
judge under eeotion 7 immediately before the oommen~ement ot 
this Aat, were pending any magistrate shall, on such commenoe. 
ment, be forwarded for the special judge having jurisdicslion ova 
amoh WBB.  


